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RA NO . 8/89 ' - o .
in O.A, No, 1Joz/87 _ o » Cos
. . - - M "" 15\4 ‘1 ?5)
Shri M.P. Singh_and Another - _— . .
“Vse

Union af India & Others
ORDER

The Review Petition has been filed by

respondents Nos. 4 to 1l in dA-No,1502/87 who' had

| been ifipleaded as addltlonal roopondents in A No. 1502/

37. They have prayed +hat this Trlbuncl may recall

its order dated qOel*988 and decide' the case on merits

in the licth of the grounds‘set out in the petition,

-

.2, .- The issues 1nvolved in CA No. 15u2/87 and the

Ve

connected OA No 8Q8/87 relﬂted to promotlon Tadc to

'Group ?Al*posts and flxatlon,of Senlorlty of thg'

‘members of the Indian Defence Estates Service (Group 'A'

constituted undéf'the ihdian'Defende_Estafes Service
Q(Group A1) Rules, 1985,
“Be After géing through the récords“ahd heéring ‘

the learned counsel of both parties, we had delivered

our’jddgment\én SO;ll.BS_diiéctihg-the reépondehtstto“

prepare fresh seniority lists tréaﬁing,éﬁEOs'also as

members of the Service from the date of their

. respective appointment and that such appointments must

S ) , ‘ .
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. in para'47 of our-jddgmentl’ .

o

be deemed to be ‘in relaxation of the relevant

) :rleuitment rules. We had also issued other directions

4,' '? Thelpetitionéis'have‘alleged-fhéf there aré-

cértain omissions in our judgment which havé led to

Certain apparenﬁ‘mistakes on the face of .the recoxd,
“resulting in gross miécarriage of justice. Further it

- .has been stated that they have come.to know scme

,1releﬁant’facts wﬁich cohld not be plaée& on record by -

- them earlier,

~ . / -

.5, _' . TheQPetiﬁioners havé_allegéd.that some of the

[}

points raised in their counter affidavit or arguments'

advénced:dﬁring the hearing have fiot beén‘adveftéd to.

in our judgment. ' These included the_aigument that the

'Original apélicéfion was Barred inlimitation, that the

driginal_éﬁpliqaﬁfs were gbverne@ bylgéntral Civilr
éervicés‘(Témporary §ervi§e) BuIes, 1965; thaf though
the‘relévéﬁflru;es Wéré aggted'ig‘the>5ud§ﬁéﬁt{»they
have ﬁotigégﬁ‘cqgsiderea iﬁ the éonciusionszcbnééined
in fﬁé judgméntlahd thatitherelis éo‘ihdicéﬁion ih'%ﬁe'
judééentias to'whicﬁ'rules.é:e fé@ﬁifed ﬁdibe;reiaxéébg
%oriimpiéhenting th; orders.’ Tﬁe ?étitiomers hé?g also

referred to a lettér of the Director General, Defence

- Estates dated 23rd March, 1981, in which it has been

'éfaté&.that;"the officers p;pm6ted fo Class'I pridr TO

. Iét May; 1976, will not be affected in any way and the
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&séitahtgmiliiary Estates Officers (Technical) will be

considered for promotion for the vacencies that have

! arisen after Ist Hay, 1976 only";"Ihe Petitioners have

¥

further stated that the decisions of the Supreme Court
referred to ih:our‘judgment dated 30,11.68 adre not

épplicable@ -

o

6, On going-carefully through the grounds raised in
the present petition, we. are .of the opinion that there is
nc error apparent on the face oﬁ(record.warrantiﬁg a

i review of our judgment, It would appear that the

PEtiﬁiohers'arefaggrieved QQ'tBévcbnqlusions/reachéd b&
>u§ in our'judgment-dafed,30511.1988; ’Iﬁ ihat-casé; the
5»prqper»cour§é foriﬁhem would,have-been-to preféruan
-apﬁeal against;our jhdgment’rathgrdthan {6 éeek its
‘reviews- e dQvnot‘See any merit in the present Reﬁiew
Pé{itioﬁuahd the sdme is rejécted; |

] .

7o The Review Petitioners have pointed out a

typographical error in para 47(a) of our judgment

requiring correction, The first sentence of para 47(a) of

i our judgment contains‘the‘direction thet "Respondent No.l
| should prepare fresh seniority lists treatihg AMEOsS also
| Y 9 T
?xas members of thg'service'from the date of their.
’ . , . -
1
%
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respective dppointment". Our intention was to direct

~
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rere et mme
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the respondents to treal AMEOs (Technical) also as

members of the Service, In view of the typographical

error which has crept in, we hereby correct the first

sentence of para 47(a) 2as followsze

. on Respondent No,l should prepare fresh
seniority lists treating AMEO(Technical)
also as members of.the Sexrvice from the date
of their respective appointment®.
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